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Pig Iron and Steel 

Shrl C. Subraman iam: There is an 
agreement that there will be a common 
retent ion price for all the plants, in the 
public sector as well as in the private 
sector-old and new. Therefore, we 
cannot make such a distinction. (·In-
teTTUption). 

Mr. Speaker : Order, order. 

Shri C. Subramaniam: But that ag-
reement lasts only up to 31st March, 
1962 Hereafter, it is open to us to make 
a variation if it is foun.d necessary. 

Sbri Tyagi: I had read in some 
newspapers that the Indian Iron e11r-
ned a profit· of Rs. 12 crores out of 
their total block of Rs. 12 ·~rores. Un-
der these circumstances, I was anxious 
to know how much margin is given. 
There are three main iron steel pro-
dusing units: one is the Indian Iron; 
another is Tata; and the third coll"es 
under the public sector. After fixir.g 
this basic, retention price, I want to 
know how much is the margin which 
is calculated by the Tariff Co:nllllssion, 
how much of the margin of profit goes 
to each of these three units. 

Shri (J. Subram.aniam: Any hon. 
Member can work out the arithmetic. 
I do not expect the hon. Member to 
have it done by me. • 

12.55 hrs. 
MOTION RE: J OINT COMMlTI'EE 

The Minister of Law (Shrl A. K. 
Sen): I beg to move: 

"That in the motion adopted on 
Wednesday, September 5, 1962 
concurring in the recommendation 
of Rajya Sabha that Lok Sabha 
do join in the Joint Committee of 
the Houses on the Bill to consoli-
date and amend the law for the 
limitation of suits and other pro-
ceeding and for purposes connec-
ted therewith, the names of the 
following Members who are in 
excess of the number of the Mem-
bers of Lok Sabha to be nominated 
to serve on the said Joint Commit-
tee be omitted and a message sent 

to Rajya Sabha making the neces-
sary correction in the message 
sent to that House on the 5th 
September, 1962: Shri P. C. Boroo-
ah, Shri Bhola Raut, Shrimati 
Subhadra Joshi, Shri Vinbhadra 
Singh, Shri Gopal Dutt Mengi, 
Shri T . Abdul Wahid, Shrimati 
Sangam Laxtni Bai, Shri Bishen 
Chander Seth, Shri Frank 
Anthony and Shri Tridib Kumar 
Chaudhuri." 

I apologise for this mistake which 
occurred the other day through the 
in advertence of the several people 
con.cerned in drawing up the list of 
names. What happened was, the Rajya 
Sabha pased a motion requesting the 
Lok Sabha to nominate 2() Members 
for the Joint C<lmrnittee on the Limi-
tation Bill. They nominated ten from 
their own House. when the subject 
came in here, the motion that we 
adopted was that we concur with that 
motion for nominating 20 names, but 
30 names got into the list which was 
put in. Therefore, unfortunately, we 
have to drop out ten of the excess 
names which got into the list and the 
correction has to be done. The excess 
names were included sheerly by an 
inadvertence and the mistake was not 
detected here at the time of the mo-

' tion nor even at the time when it was 
transmitted. 

Sbri Bari Vlshnn ltamath 
(Hoshangabad): Sir, I raise a point of 
order. This, in all conscience, is a se-
rious matter. I do not like to say that 
it is an affront to the House, but 
certainly this is not the way in 
which the House ought to be treated. 
The hon. Members of this House could, 
it the opportunity offered itself, raise 
it as a matter of privilege. But there 
is no time nor is this the occasion for 
it. But this is a serious matter. We 
would like to know from the Minis-
ter as to who was inchar.ge of the Bill 
on that particular day. Well, he b 
not listening to what I am saying. It 
is wrong for a Minister to engage 
himself in conversation now. I would 
request you to tell him not to engage 
himself in conversation. 
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Mr. Speaker: I would request tlle 
Minister-

Shri Harl Vishnu Kamath: I have 
not yet finished. I would request you 
to ask the Minister to tall the House 
-well, he is again engaged in con-
versation with the Minister without 
Portfolio. He has a portfolio; wby 
should be engage himself in conver-
sation with the Minister without 
Portfolio now? 

Mr. Speaker: Probably he is pre-
paring the answer for the hon. Mem-
ber. 

Shrj Harl Vishnu Kamath: Who? 

!\lr. Speaker: The Law Minister; 
perhap> he is trying to prepare the 
answer to the objection raised. 

Shri Hari Vishnu Karnath: So far 
as this parHcular matter is concern-
ed. I think his junior, Shri Bibu-
dhendra Mishra, was in charge of the 
Bill on that day. I want to know. 
w hether it was his mistake. It is 
more than a mistake; it is a blunder, 
and I am advisedly using that word 
'blunder'. It is a very serious mat-
ter, and we hope that under your 
direction and guidance, the Minizters 
on the Treasury Benches would not 
be so careless as to commit such a 
blunder, which they should not have, 
after so much or experience. 

13 hrs. 

Mr. Speaker: Did he want to make 
only comments or any suggestion also? 

Sbri Bari Vishnu Kamath: I want 
to know who was in charge. 

Mr. Speaker: That he has said. 
Sbri Hari Vishnu Kamath: About 

the other point, you will be good 
enough to chastise them for this, 
mildly and genUy if necessary. 

Mr. Speaker: I did it mildly, but 
the hon. Member does not do it mild-
ly. 
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Mr. Speaker: The question is: 

"That in the motion adopted on 
Wednesday, September 5, 1962 
concurring in the recommenda-
tion of Rajya Sabha that the Lok 
Sabha do join in the Joint Com-
mittee of the Houses on the Bill 
to consolidate and amend the Law 
·for .the limitation of suits and 
other proceedings and for pur-
poses connected therewith, the 
names of the following Members 
who are in excess of the number 
of the Members of Lok Sabha to 
be nominated to serve on the said 
Joint Committee be omitted and a 
message sent to Rajya Sabha 
making the necessary correction 
in the message sent to that House 
on the 5th September, 1962: 
Shri P. C. Borooah, Shri Bhola 
Raut, Shrimati Subhadra Joshi, 
Shri Virbhadra Singh, Shri Gopal 
Dutt Mengi, Shri T. Abdul Wahid, 
Shrimati ·Sangam Laxmi Bai, Shri 
Bishan Chander Seth, Shri Frank 
Anthony and Shri Tridib Kumar 
Chaudhuri." 

The motion w as adopted. 

13.11 hrs. 

WORKING JOURNALISTS (AMEND-
MENT) Bll.J.. • 

The Minister of Labour la the 
Miaistry of Labour and Employmeat 
<Shri Baljbi): Sir, I beg to move for 
leave to introduce a Bill further to 
amend tbe Workir.g Journalists (Con-
ditions of Service) and Miscellaneous 
Prm·isions Act, 1955 and the Work-
ing Journalists (Fixation of Rates of 
Wages) Act, 1958. 

Sbri Ba ri Vishau Ka.math (Hosh-
·angabad) : Mr. Speaker, Sir, I am not 
seeking to oppose this necessary and 
salutary piece of legislation but, by 
your leave, I should like to invite your 
~ttention to the matter I raised exact-
lv a week ago. last Friday, and about 
,;mich you were good enough to hold 
·over your ruling till the close of the 
session. 

m.ent) Bill 
Sir , I will be very brief. spoke 

to you in your chamber the other 
day and you permitted me to raise 
this matter today, before the House 
adjourned. May I remind you ot 
what I said l86t Friday soon after 
the Minister for P arliamentary Affairs 
annowiced the business for this week? 
I said t hat the business was not well 
planned, and I venture to say that tbe 
Parliament here, the P arliament of 
the nation of India, cannot function 
satisfactorily unless the business 6t 
the House is properly planned and 
efficiently implemented. 

As I said earlier, I do not oppose 
the introduction of this Bill. But look 
at the Bulletin Part I dated Tuesday, 
4th September, 1962 and als~ the 
earlier Bulletin dated Friday, 31st 
August, 1962. Neither of them makes 
a reference to this Bill. On the other 
hand, several Bills which have been 
listed here in both the Bulletins have 
not been taken up at all. And, this 
was for one week only. Even one 
week they could not plan the business 
well. 

~ti Reau Chaltravartty (Bar-
rackpore): The Minister is not here. 

Shrl Bari Vishnu Kamath: I request-
ed him to wait, but he has ran aw4y. 
I sent a special message requestirg 
him to be present here. 

Mr. Speaker: Shri Rane is there and 
he is listening to the hon. Member's 
arguments. 

Shri Harl Vishllu Kamath: I am 
glad h is Deputy is here and I hope 
he will convey the matter to the Mi· 
n ister. 

I, therefore, submit that for the 
future at least the Government shall 
be careful in preparing the business 
for the House and see that it is pro-
perly and efficiently implemented. 
The only way out, to my mind, is, 
it thev cannot put through their busi-
ness ~ell and properly, either ~be 
Parliament has longer sessions-as far 
as I remember, the first Lok Sabha 
and the second Lok Sabha used to 

• Publishej in the Gezene of In~ia, Part II, section 2 , dated ;-9-62. 


